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No. 27—HLA of 2012/50.—The Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development (Haryana Amendment)
Bill. 2012. is hereby published for general information under proviso to Rule 128
of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :

Bill No. 27——HLA of 2012

THE PUNJAR SCHEDULED ROADS AND CONTROLLED
AREAS RESTRICTION OF UNREGULATED DEVELOPMENT
{HARYANA AMENDMENT) BILL, 2012

A
BiLL

further 1o amend the Punjab Scheduled Rouds and Controlled Areas
Restriction of Unregulated Development Act, 1963 in its
application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-
third Year of the Republic of India as follows:—

L. This Act may be called the Punjab Scheduled Roads and Controlled  Short title
Areas Restriction of Unregulated Development (Haryana Amendment) Act, 2012.

Price : Rs. 5.00 (2871)



Ameadment of
section 22 of
Punjab Act 41
of 1963,

Amendment ot
section 25 of
Punjab Act 41
of 1963.
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2. Clause (aa) of section 22 of the Punjab Scheduled Roads and
Controlled Areas Restriction of Unregutated Development Act, 1963 ( hereinafter

called the principal Act) shall be omitted.

3. For sub-section (1) of section 25 uf the principal Act, the following

sub-section shall be substituted, namely.- -

(1) The Government may, by notification in the Official Gazetie,
subject to the condition of previous publication, make rules for carrying out the

pusposes of this Act and may give them prospective or retrospective effect.”.

4, (1) The Punjab Scheduled Roads and Controlled Areas Restriction
of Unregulated Development {Haryana Amendment) Ordinance, 2012 (Haryana
Ordinance No.4 of 2012), is hereby repealed.

(2) Notwithstanding such repeal, anything dune or any action taken
under the said Ordinance. shal! be deemed to have been done or taken under
this Act.
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STATEMENT OF OBJECTS AND REASONS

In year 2003, section 22 (aa) of Punjab Scheduled Roads and Controlled
Areuas Restriction of Unregulated Development Act. 1963 was inserted wherein
arca adjacent 10 the abadi deh of any village which Government wdenufies for
village expansion through a notification 1o such eftect was taken out from purview
of the Act ibid. A limit of 60% was imposed on such expansion of village abadi.
While implementing the above referred proviston, some practical difficulties came
10 the notice of the Government such as absence of rational criteria to fix boundary
of extended village abadi {in view of aforesaid timit of 60%) as most of the
villages have expended beyond 60% of their original abadi deh. In fact. even
unauthorised colonies in the vicinity of Lal Dora of the village abadi carved out
in violation of provisions of Haryana Development and Regulation of Urban
Areas Act, 1975, would also get de-facto regularised under the disguise of
exemption under section 22 (aa) of Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development Act, 1963. In view of above facts
and ground realities, purpose for which section 22 (aa) was inserted in Punjab
Scheduled Roads and Contralled Areas Restriction of Unregulated Development
Act, 1963 is neither being served nor likely to be served in future. Even Revenue
& Disaster Management Department. Haryana mentioned that the exemption from
the Act ibid could have severe adverse implications resulting in unregulated
structures coming up in the area. Moreover, implementation of this provision
would create legal complications, resentment and likely to be misused, hence,
this bill to repeal/omit sectian 22 {aa) of Punjab Scheduled Roads and Controlled
Areas Restriction of Unregulated Development Act, 1963

As far as amendment in Section 25 is concerned, the Department is levying
conversion charges for commercial use for 150 FAR and also for 175 FAR. The
practice in the Department is that notified conversion charges are taken in case of
150 FAR and for levying of conversion charges for 175 FAR additional 1/6th of
notified conversion charges are taken. The Amendment is proposed in Section 25 (1)
of Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated
Development Act, 1963 so as to give it a statutory backing. This amendment would
authorized Department to charge differential rates for FAR of 150 and 175
retrospectively.

Hence this Bill.
BHUPINDER SINGH HOODA,
Chief Minister, Haryana.
Chandigarh: SUMIT KUMAR,

The 24th August, 2012, Secretary.
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